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equally worried about the report of
Jayaprakash Narayan Ji's serioug ill-
ness aad alonyg with our countrymen
thoy would also pray jop his early
recovery. Ii has come out in the
Press that Jayaprakash Narayan J1
has heen fown to Jaslok Hospital,
Bombay for urgent medieal treat-
ment.

1 would like to make a request to
the Minister of HeaMh—he is not
here: any of the responsible Minis-
teze can do 1t The Prime Mmister
ca,, @0 1 or an, other responsible
Mimeler vap dg 1t But 1 want that
they <honld do il—to make a stale-
me.i o the House giving o'l mifon-
matian 1hout ths nature of illmegs of
Jayapr sk« Nmav v I+ and  hy, pre-
tent coatition, I would zlso ke to
know frem the CGovernment whether
Government 13 pomng to  make all
arrnigem~nis for necessary tieat.nent
of Lioknavak Javaprakash Narayan
ard meel 1he expenseg of hig treat-
ment 1t Jaslok Hospilad ard extend
all vther {2ohtu, for the purpose.

Just recentlv, T have gol a letter
from Shri § M Joshi .

MR DEPUTY-SPEAKER. But
Mr Gltha

PROF, SAMAR GUHA" I am
adding just one sentence, Sir,

Just 1ecently Sir, I have got a
letter fiom shr, 8. M. Joshi, o be-
half of JP's Chhatra Sahayak N.dhi,
Where he hag said that they did not
Want 1o make gny public statement.
But from friends and close friends
they want 10 collect some funds for
‘he medica) treatment of Jayapra-
kash Naravan Ji. But thig is the
idea of Mr S, M. Joshi. But I want
to know hy Government should not
take a1 the responsibility for the

medical trcatment of Jayaprakash
Narayan Ji,

th:ﬂkna?ak Jayapraash Narayan is
s lcading light of our national
nscience to-day. He hag dedicated

imself totally to the nation and we
that our Government will feel
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it ag their national obligation to fui-

fil our npational dquty to this great

man of our couniry,

I do pot find either Minister here.

MR. DEPUTY-SPEAKER: 1 think
the whele House joins you in wish-
ing that Jayaprakashji rocovers soon.
I hope the Government wil] make a
statement op the latest condition
soon Now Mr. Mhalgi.

st gwdw  (Tafar ) Tmem wEE,
TAAT WO A T TEveEl & arT wal
AT AT TBA T

MR. DEPUTY-SPEAKER: Now
Mr. Mhalgi.

st o gevy et (rr ) TveTer
WET, ACCTCH AT A VIR B,

FINTT FATIT
I A

§1 wrAATT T R

Wt ImAm P qn TR R AT
wHAIE T VR B 7

IR wFEn A %1 T e
T o0

) oA wam AEdr ATAIC AT
TR 34 ErAT RET T W) ATETC 3T
fafrm s ar s g sra v o w7

MR, DEPUTY-SFPEAKER: Mr.
Sha.tri, please take your seat If
you go an hk~ this, nothing will go
on record.

(1) Gmicviners ofr TRUSTERS oF
BomeAay PorT TRUST

SHRI R, K. MHALGI (Than1)' In an
unprecedented move, eight trustees ol
the Bombay Port Trust representing
trade and industry have decided to re-
sign en masse. Some of them have
already zent in their resignations and
the others havy kept them ready,
wailing for cleara.ce from the asso-
ciation they represent

The move is the outcome of these
trustees’ anger at being totally ignor-
ed. They maintain that their views
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{Shri R. K. Mhalgi]
are not unly neglected but their pro-
posals are also voted out just because
the number of government nominees
on the board is one more than that
of trade and industry. ‘If gur views
are not given any consideration, what
is the use of our adorning the chairs.
Let the government nominees carry
on the work as they deem fit, one
trustee complained. The recent BPT
deci~ion to raise port charges proved
to be the last straw.

A trustec maintained that there was
no improvemeni in port services and
hence no justification for any rise in
port charge, al thi, Lur tar T 2
Ministry of shipping and transport
should therefore lonk 1mmediatnly
into the matter and try to set things
all right taking intu account the grie-
vances of the trustee, of Bombay
Port Trust.

(iii) AvvornienT oF IRON AND STLEL

MaTERIAL TO TAMIL NADU AND NON-

AVAILADILITY OF RaiLwAY Wacons
FOR ITS TRANSPORTATION

DR. P V. PERIASAMY
(Krishnagiri): TUnder rule 3171,
I wish to raise the follow-
ing matter of grave importance to the
very survival of small scale industries
in Tami) Nadu, particularly those in
the small =cale engineering sector.

The ‘very meagre’ allotment of iron
and steel materials to Tamil Nadu has
created a chaotic situation in the small
scale industrial fleld. For the current
yvear Tamil Nadu has been allotted
only 12,300 tonnes if iron and stecl
material while the minimum require-
ment is about a lakh of tonnes. It is
said that another 9000 tonnes of iron
and stecl material are on the pipeline.
The discrimination is so blatant in
the matter of iron and gteel gupply to
Tamil Nadu, whep you gee that Guja-
rat has been given 85,000 tonneg and
Haryana ong lakh  tonnes. This in-
adequate supply of iron and steel
material is further accentuated by
the non-availability of railway
wagons. Some 1500 tonnes of iron
and stee} material have been moved
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by road and this has pusheq up the
cost enormously.

Similarly the paucity of railway
wagons for transporting the goods
pru iared ip tie smail scale sector has
leu to chiome accumulation of goods.
The marketing of gmall gcale indus-
trial products has become a serious
problem For instance, the Tamil
Nadu small scale salt manufacturers
are facing g huge stock of six lakh
tonnes of salt. The Tamil Nadu
small scale match manufacturers are
facrag glut because they are nol get-
ting wagons to move the.r products,

The inadequate supply of coal and
coke has upset the prwer generation
programme in Tamil Naduw. The in-
terrupted power supply has become
a handicap in working two effective
shifty go that these small scale units
can reach the break even gtage. As
the employment of more thap three
lakh workerg in these units i8 in
jeopardy I demand a statement from
the hon. Minister of Industry ag to
what steps he proposcs to take to
help the small scale units in Tamil
Nadu. "\

(iv) Opservaner or 8111 AprrL, 1979
AS A SOLCMN OCCASSION IN THE
MEMORY OF SHAHEED BHAGAT

SingH aNp B. K, DAaTT.

SHRI ANNASAHEB GOTKHINDE
(Sangh): §ir, I rise to make 5 state-
ment under rule 377 on the following
matter of urgent public importance.

On 8th April 1928, Shaheed Bhagat
Singh and B. K. Datt threw a bomb
whepn the Centra] Legislative Assem-
bly wag in sessio, in order to de-
monstrate to the alien rulergy the
utter disgust and dicaffection of the
Indians against their autocratic rule.
Later both ghaheed Bhagat Singh
and B. K Datt offered themselves
for arrest shouting ‘Inquilab Zinda~-
bad'—'Long live Revolution’. That
was an epochmaking event in  the
freedom gtruggle of our country.



